e CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALCRE BENCH Registered A /D
N ] ’”ééA)

Commercial Complex(
Indiranagar
Bangalore -« 560 038
THESDAY, THE 29TH OF_JULY,1986
| PRESENT .
THE HON'BLE MEMBER(JUDICIAL} SHRI CH, RAMAKRISHNA RAO
THE HOVN'BLE_MEMBER(ADMINISTRATIVE)  : SHRI L,H,A, REGO
IN
PPLICATION NO, 1609/86
Smt S.B. Dhana Shetty, Zdz 1OC,
SISI Branch, Gulbarga and thatgher
Counsel Shri H.N, Narayan, Advocate,
No, 85, Kumara Park West, '
Bangalore., : Applicant

VERSUS

Lid

-

1, Union of India by the Development Commissioner
Small Seale Industries, Nirman Bhavan, New Delﬁi;

2, The Director, Small Industries Service Institute,
Industrial Estate, Gokul Road, Hublil,

3, The Deputy Direetor, Small Industries
Service Institute, Industrial Estate,
Gokul Road, Hubli, :  Respondents

O R D E R

In the above application, this Tribunal has passed the
following Orderia=

"Shri Hl.M.,Narayan, Advocate present for the Applicant, The
application is adﬁixted. Shri Naravan requests that interim stay
of the operation of the impugned order i,e., memorandum dated
11-7=-86 issued by the Deputy Director, I/c SISI, Hubli may be
granted. It is stated in this memo that the services of the
Applicant shall stand terminated from l4=-7=-86(AN), As the
aforesaid date hasx already elapsed, we are not sure how far

the interim order would be mfXmizkix effective. However,

Shri Narayan states that his client who is present in court states
that she has been attendimg office even subsequent to l4-7=86 and
SSC nominee has not so far joined, Counsel therefore submits that
the interim stay may be granted,

Taking into acecount the facts and circumstances of the case,
we are satisfied that thie is a fii case for dispensing with the
requirements of clauses (a) and (b) of Section 24 of the Central
Administrative Tribunals Act, 1985, We therefore, direct that
interim stay of the memo dated 11-7=-86 provided (i) the Applicant
has not yet been reldeved; and (if) No 85C nominee has so far
joined,

s 2 S



-

" 15 days. Post on 12,8,86 for further orders".

o L

Let notice issue to the Respondents returnable in

Given under my hand and the seal of this Tribunal,
this 29th day of July, 1986, '
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REGISTERED,A.D

L;. ' CENTRAL ADMINISTRATIVE TRIBUNAL
. - BANGALCRE BENCH

" Commercial Complex(BDA),
Indiranagar, _ '
Bangalore-560038

Dated .the \q‘“bctober 186

Application No 1459/86{?}
Applitation No 1609/86(F

Smt, S.B.Dhanashetty . Applicant in A.No,1459/86(F)
Near Tirandaty Talkies,
Shahabad-585228 (Gulbarga Dist.)

( Shri K.S.Przkash, Advocste )

Sgé,/SiB.Dhanashetty ' Applicant in A.No,1609/86(F)

¥>€5 ress as above

(Shri K.S.Prakash, Advocate )

Versus

1. Union of India, Ministry of Industry
New Delhi-l.

2. The Deput¥ Director, Small Industries =
Services Indusitute,Industrial Estate,
Gokul Road, Hubli-30, - i Respondents,

§§:hu_a!.1yve&aw ( Shri'M. Vasudeva Rao, Advocate )
Sl Seodund e ennen Imshilids |
Omdoasdried Gedals Subject:— SENDING COPIES OF CRDER FASSED BY THE BENCH

. N AFPLICATION NO F ND 86(F
Grotud Rood Nutll (R34 VA tis G r AL 1459/86(F) AND 1609/86(F)

@ Urenomm hodas vy : : ; o

) Tnjjs ! Flease find enclosed herewith the copy of the Order/ _

- " - & passed by this Tribunal in the above said Applications

L e oW on  30,9,1986. : Ta

Stonoll Qealh st owes - _ |

J\/\sLﬂ;ac?vp Sovzany, N. Ocadin CR -1 L~ > [l )
| ' A No, t608/EeE) =y

r

(N RAMAMURTHY )
_ : SECTION . ICER
Encl: A=s above o '  © PRI (JUDICIAL)A
% [ Shri-S.B.Dhanashetty ' " Advocate for
C/O Shri K.S.Prakash & - ~ Applicants’,
14, Sunkalpet Main Road, o :
Bangalore = 560002 _
‘2, Shri M, Vasudeva Rao . Advecate for
Addl ., Central Govt, Standing y Respondents .

Counsel, High Court of Karnataka
Building, Bangzlore=1,

Copr t6:. 7, | | :
%_Lﬁ/@l—t ﬁn{;"; . No. reoé/gf’g((ﬁ) '
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Date Office Notes . Orders of Tribunal
- ——— i % T_“ —————
1-9.<¢
/ ;
~ r‘ i
/
30-9-1986 1 €1) Appln.No.1459/86(F) and
/J7 . | (2) Appln.No.1609/86(F)

\\§$\\

N
it — —

In the Memorandum issued by
the Deputy Director of Small
Industries Service Institute(SISI),
Bubli, Annexure 8 to application
at Sl.No.1, the applicant, an
ad hoc LDC was called upon to
IntImate to the office whether
she had passed the qualifying
examination. It was also said
in the aforesaid memo that if
no reply was received within 10
days, the services of the appli-
cant would stand terminated,

The stand taken by the res-
péndents in their reply to the
application is that an gffice
Memorandum was issued on 28=-2-1935
vherein it was stated L
n

Para 4

* e L] L} L ] L L] L] L ] L ] L .

This is the final examination
to be held by the Staff
Selection Commission for
regularisation of the services
of ad hoc anployoas.angztha
services of ad hoc employses
who fail to qualify in the
aforesaid special examination
or are int¥eligible to take it
should be terminated forth-

- with after the results .of the
said examination are declarad."

It is further stated in ihé afore~

said reply (statement o
that the applicant coul

f objections)
d not be

regularised si

nce she failed to

qualify herself in the.Staff

selection Commission Fxamination
(ssCE). - ‘



INTHE CENTRAL ADMINISTRATIVE
TRIBUNAL KDDITIONAL BENCH,

BANGALORE

Qy)
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Order Sheet (coantd) “

Date

Office Notes

Orders of Tribunal

N,
— Jbﬁt«-ﬂz C‘»_;.‘?,-,-\B‘SY"_‘) —_—

M’O/zg
HAL A Dﬁ]

ADDIIIG |
BA“GAL\. nE

shrl K.S. Prakash, learned
counsal for the applicant states
that his client is entitled to
three opportunities for appearing
at the SSCE but actually she has
availed only one chance and
in vieu of this the termination
of the services of his client
is unlavwful, The respondents
have not categorically stated in
the memo filed by them as directed
by us that the applicant had
availed of all the thres chances.,
Raliqnco is placed by Shri Vasudeva
Rao te, para 4 of the p,M, extracted
above,wherein mention ) made
that it was the final examination
for regularisation of ad hoc
employees. This statement does
not put the matter beychd doubt
since a final chance in the case
of one candidate need not
necessarily be the finmal chance
in the case of another,

In view of this daubt,uhich
lingers in our mind we direct the
respondents to verify within 15
days of receipt of this order,
the actual dates on which the
applicant appeared for the SSCEs
and if they ars satisfisd that
she had availed of all the three
chances no further action on their
part is required. 1If, houwever,
on verification the position *
appears differently, the respon-
dents should fnrthuith reinstate
the applicant in the post earlier
held by her and her seniority
restored status .quo ante.

Final action taken by the
respondents shall be intimated
to the Reuyistry of this Bench on
or before 31-10-1986, -

AN ) WY AV

(LeHeAsR0D (ch.Ramakrishna Rao)
member(A Member(J)
30-9-1986 30-9-1986




R : REGISTERED

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

' _ FAR KRR
Commercial Complex(BODAR),
Indiranagar,
Bangalore - 560 038
| Dated s BODEC@%
%ﬂf};'ﬂl/\) Application No. ___ /3 : /ee( )
j & : ,"/ 4 1" '4 i" '. { ,5‘/ " ,.
W.P. No o A, B
- _~Applicant - ¢ S s [/J"" 5?) t (5 IS ,be.amd‘fxe.@;
The Diveclsv. = I | Y
To

N The 24 neclov Somads zm@wémw ‘#) Sv H-N. /\/ﬁragwé(}
Copw e Danllrdids, T fueStvaf Muoa&‘a..‘
Eglats éaM, Lood Huk Le NOES, K 5§ f—mkﬁuw

: wcbeve Keo . Joangalore R0 ~.
Ligh Cevat sl Aowgpaliore

3) gem b 8. B DbooaShelly
Loy p iy fen ek -
i A Aot 1w e S Tasttis
@La/ééf/ifﬂ ;
Sublect: SENDING COPIES OF ORDER PASSED BY THE BENCH IN
Ae pF €0 NPPLICATION NO. /3 /&%

Please find enclosed herewith the copy of the Drder/}nteﬁm%

passed by this Tribumnal in the above said Application on ﬁ/{%/ c?é .

3 ‘ 3 /";'
Encl ¢ as above. SECTION OFFICER
)

(Jupicl
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALCRE

DATED THIS THZ ELEVENTH DAY OF DECEMBER 1986
Pres=znt : Hon'ble Shri Ch Ramakrishna Rao S
Hon'bla Shri L.H.A. REQD e e

‘REVIEW APPLICATICH NO, 13/B6

The Diréctor,

Small Industriee Service Institute,

Industrial Estate, Gokul FRoed, :

Hubli, . _ “ee

(Shri m, Vasudeva Fao, Advocate)
V.
Smt, S,P. Dhanashetty,
Lower Division Clerk,

?.I.F.I,, Culbargs e

(shri H.N, Naraysnz, Advocate)

Fember (J)

Member (A)

Applicant

Respondent

This Feview Applicetion ceme up for hearing before this Tritunal

today. Hon'ble Membsr (J) made th: folléwing:

CRDER

This ie an applicetion filed on bshalf of thz Rsepondents in

Applicatien Ne,145°/86 segking & resview of ths ordcr passed by us

on 30.9.1986,

%)

on the respendant the right tc appear thrics at the SSCE,

24 Shri M, Vasudrva Reo, learn2d councel for tho applicents

> k'-i§§>_ submite thst we directed in our zerli-r order to verify the actusl
idete on which the r=sespcendant hzrein sppsar=zd for the SSCE and if
‘thzy arc satisfied thatghe had sveiled of &ll the thra=s chences
no further action gn thz part of the applicent hzrein is reguired.

Accordinc to Shri Vasudeve Rao there is no provision which confers

Aceording

him three examinztions should have bzcn held in the years 1883,

1284 and 1985 but actually hc exeminaticn could be hsld in the

yeer 19B4; that the respondent could net teke thez examination in

1GE% bscsuse she had nct joinsd sesrvice by then; that in 1985 she

appeared at the exam.nation/but feiled, In view of this she is

not entitled to any more chances.

3. Shri K.&, Prakesh, learned couns:z1l fer thz respondent submits



-2-—

that if no examination was held in 1984 it was net duc to the
fault of hie client and she should not, therefcre, be pznaliscd
for not havinc got an opportunity in 1584 tp appear for the

exanineticn,

4, Ue hav: ceonsidered the mattsr carefally. We are setisfied
that therc is force ih the subriesicn of Shri Prakach., Uuc,
thrrefore, direct the applicznt to afford onz more opportunity
tc the respondant to appecr at the exarinsticn te be held by
SEC, W= furth r Zirect thet until the aforecaid opportunity is
e ford=d and ths resulte of the exzmination are kncmq the

razpondent shzll be rotained in service,

5. The =arlier order dated 30,0,1¢86 is medified on the lines

stated =zbhove.

MEMBER (3) MEMBER (A) | 7 =i .5

: A cepy “




REGISTERED'

W |
! CENTRAL ADMINISTRATIVE TRIBLNAL
BANGALORE BENCH
LE RN R
Commercial Complex (BDR)
Indiranagar
Bangalore - 560 038
Dated 3 q ¢
IA IN REVIEW  APPLICATION NO, 13 /86
W.P. nO, A /
Rpplicant (s) Respondent {»
- *P—‘jv ' New Delhi & 4 Ors
Smt 5.8, Dhana Shetty V/e  The Secretary, W/e ‘"d"'tr”
To .
S, The Deputy Directer
1. Smt S.B, Dhane Shetty Small Industriss Service Institute
No. 820, Near Tirandaz Talkies CI Industrial Estate
Shahabad - 585 228

Gulbarga = 585 102

2, Dr M.S. Nageraja 6. The Development Commissionper

Advocate Small Scele Industries
35 (Above Hotel Swagath) Nirman Bhavan
Ist Main, Gapdhinager New Delhi = 110 011
Bangalers - 560 009
' , 7. The Secrstary
3. The Secretary Staff Sslecticn Commisaien
Ministry of Industry Departesnt of Perscnnel and
tdyog Bhavan Administretive Reforms
New Delhi - 110 011 CGO Complex, Ledhi Roed
New Dalhi - 11C 003
4, The Directer
Sma2ll Industries Service Institute 8., Shri M, Vasudeva Rap
Industrial Estate, Gokul Reed Central Gevt. Stno Counssl
Hubli - 30 High Court Building
Bangalere - 560 001
Subject :

SENDING COPIES OF ORDER_PASSED BY THE BENCH

Please find enclosed herewith the co

12, SRy of ORDER ASDAY/ MIGERANOURIK

v

passed by this Tribunal in the above saiﬂ{applicati,nes) on 3-10-88,
._-—-__-_-q_

FICER
. XX RER T EXRAR

(JUDICIAL)

Encl s Rs abovue

R e g i i

—



m/c Industry & 4 Ors

M. Vasudeva Rao

smt S,B. Dhana Shatty v/e R. No.13/86 The Secretary,
Dr M.S. Negeraja
Date Office Notes I Orders of Tribunal
]
LHARM(A)/CHRIR (J)
.10,1988
| Heard Dr,M.S, Nagaraja
7 counsel for the applicant, 1In
, the Order dated 17.6,1988 passed
/ |by the Division Bench to which
one of us (Hon'ble Shri LiH.A.
Rego) was a party, it was observed
as follows:
®*We consider it proper to grant
the request of Dr. Nagarag
We, therefore, dismiss this
application as withdrawn by
the applicant for the reasons
stated above, with liberty
reserved to pursue all other
legal remedies as are open to
the applicant. Parties to
bear their own costs."
2. Pursuant to the above, the
applicant has filled a Miscellaneous
Application on 21,9.1988 citing
reference to Applicatiors Nos, 1459
& 1609 of 1986,
3. Applications Nos., 1459 & 1609
of 1986 were already disposed of
on 30,9.1986 and the Review Appli-
cation No. 13/86 thereon was
disposed of on 11,12,1986 with the
following observationg:

"We have considered the matter
carefullyy We are satisfied
that there is force in the
submission of Shri Prakash,
We, therefore, direct the
applicant to afford one more
opportunity to the respondent
to appear at the examination
to be held by SSC. We further
dirzect that until the aforesaid

=~ opportunity is afforded and
at the results of the examination
PY T e are known, the respondent shall
~ =\ be retained in service."

g € 1\
- N 4., The above applications and the
il ) /| |review application filed in 1986
T y | | |have thus received a quitus in’

T » /i |1986. The present ap:lication has
ﬁ(‘\¥" o E j)*“/ been filed, as already stated,

pur5uan&_to the Order dated 17.5.'88
stylingas anInterlocutory
Application on the applications
already disposed of in 1986,

Dr. Nagaraja submits that the

present application has been filed
as a sequel to the order of this
Tribunal dated 30,9.1986. If so,
the correct procedure would be to

file another applicationfithout



R. No,13/86 %

Date

Office Notes

4

Orders of Tribunal

any reference to the applications
already disposed of.

o Dr. Nagaraja seeks time

upto 5.10,1988 to file an
application as above and therefore

«Seeks permission to withdraw the
present application. He is
permitted to do so. The
application is disposed of in the

above terms. No order as to costs.
/

SAl- ¥ Sed)icooo=odn
M(A) ».xad" M(J f@nﬁ?,g




